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R. puNo 1577998,
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0,-R.No .+ 13389 o

New Delhig this the 2/  day of July,1999%
HON 'BLE MR.S. R, ADIGE, VICE CHATAMAN (n)

HON 'BLE MRS.L AKSHAT SWAMIN ATHAN,MEMBER(I)

;hil Rasfogi & 2 others - - “ees Revieu applicad

Vorsus.

Union of India
through

The Secretary, _ '
Ministry of Urban Dewelopment,

Ni xman Bh auan,
Newu Delhi

WD ; | |
tw others .» =~ 7 " ees. Rospondentss’
*, - DOROFR(BY CIRCULATION )

HON 'BLE MR.Se Ry ADIGE, VICE CHATRTAN(A) o

_ P’e‘ruaf-éd the Rij
2. None of the grounds in the RA bring it

i

within the scope end ambit of Section 22(3) (F) AT
;ict read with Order 47 Rule 1 Dﬁl’.:tunder which alone

any order/decision of the’ T:ibuﬁal can be revieued,

3. The RA is rejectedd
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(MRSe LAKSHYT SWAMIN ATHAN ) ( SoR/RDIGE )
MEMBER(D) VICE CHaIAMaN(a).
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